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CHHATTISGARH ORDINANCE
(No. 1 of 2017)

THE CHHATTISGARH EXCISE (AMENDMENT) ORDINANCE, 2017

An Ordinance to further amend the Chhattisgarh Excise Act, 1915 (No. 2 of 1915).

Promulgated by the Governor of Chhattisgarh in the Sixty-seventh Year of the Republic
of India.

Whereas, the State Legislature is not in session and the Governor of Chhattisgarh is
satisfied that the circumstances exist which render it necessary for him to take immediate action.

Now Therefore, in exercise of the powers conferred by clause (1) of Article 213 of the
Constitution of India, the Governor of Chhattisgarh is pleased to promulgate the following
Ordinance :-

L. (1) This Ordinance may be called the Chhattisgarh Ij;z(;:ise (Amendment) Short title,
Ordinance, 2017. extent and
commencement.

()] It shall extend to the whole State of Chhattisgarh.

3 It shall come into force from the date of its publication in the Official Gazette.

2, During the period of operation of this Ordinance, the Chhattisgarh Excise Act, 1915 The Chhattisgarh
(No. 2 of 1995), (hereinafter referred to as the Principal Act), shall have effect subject to f;(f's; O‘;clté 1:)915
the amendment specified in Section 3 of this Ordinance. be tempor;r“y

amended.

3. For Section 18A of the Principal Act, the following shall be substituted, namely :- Amendment  of

. . Section 18A.
“18A. Power to grant exclusive right for manufacture, sale, etc.-

)] Notwithstanding anything contained in the Act, the State Government may by
general or special order grant exclusive right for the manufacture, import, export,
transport, storage, purchase, wholesale, retail sale or collection of any
intoxicant, denatured spirituous preparations or hemp to any Corporation wholly
owned and controlled by the State Government.

(#)) For the aforesaid purpose, the Excise Commissioner, subject to the rules made
by the Sate Government, may grant necessary licence to the Corporation.

3) For the aforesaid purposes, the Corporation, after receiving such licence, may
establish its units, branches, depot and shops at such places and subject to
such conditions as the Excise Commissioner may specify.”
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